BEFORE THE NATIONAL GREEN TRIBUNAL

PRII_\I CIPAL BENCH, NEW DELHI
Original Application No. 292/2025

(TA No 439/2025)
Arun Kumar Tomar Applicant
Versus
Ranjeet Singh & Ors. Respondent(s)
ACTION TAKEN REPORT

With reference to the above said matter, an order dated 01/07/2025 was passed by
Hon’ble NGT, Principle Bench, New Delhi regarding illegally dug borewells and
withdrawing ground water without any permission in an illegal manner.

In the instant matter, the Hon’ble Court has directed the DJB to duly consider the
complaint of the applicant noted above and ascertain if the borewells disclosed by the
applicant are operating illegally and, if the allegation is found to be correct, ensure
appropriate action in terms of the notification for the sealing and seizure of the borewells.
The DJB and the concerned SDM were directed to complete this exercise, as expeditiously as
possible, preferably within a period of three months and submit the action taken report before
the Tribunal immediately thereafter.

Accordingly, Delhi Jal Board vide their letter No. DJB/EE(D)-042/2025-
26/2025/1955 dated 10/07/2025 (Annexure - I) has submitted status report of requisite 19
location as the disclosed by the Applicant where illegal borewells are operating and
submersible pumps have been put.

It is pertinent to mention here that after going through the report of Delhi Jal Board
and location provided in the Hon’ble Court Order dated 01/07/2025, it may be observed that
the total locations are 28 instead of 19 as 03 different location are found at the serial No. 17
and also 08 location are found at the serial No. 18. QOut of 28 illegal borewells, 17 borewells
are confirmed / identified by DJB and for 11 illegal borewells, DJB has confirmed that these
are not traceable/not confirmed/Address is not proper/not traceable.

It is also worthwhile to mention here that order dated 13/08/2025 (Annexure-II) was
issued to the respective departments/authority with the direction to deploy the staff for
carrying out joint sealing drive in r/o of illegal borewells disclosed by the applicant and
identified by Delhi Jal Board.

It is also important to mention here that notices dated 13/08/2025 (Annexure - III)
were also issued to the Owner/Occupier/Proprietor opportunities on the ground of natural
justice and directed to submit their reply within 03 (Three) days of receipt of the notice,
failing which it will be presumed that they have nothing to say in the matter and action as
deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against them.

However, even after expiry of the stipulated time period, the
Owners/Occupiers/Proprietors failed to submit the replies.

Therefore, joint sealing drive has been carried out on 23/09/2025 by this office with
Delhi Jal Board and Delhi Police. During sealing drive, total 17 illegal borewells have been
sealed as identified by Delhi Jal Board & their list is attached with the ATR (Annexure - IV),

The Action Taken Report is submitted for kind perusal please.

W)
SUB DIVISIONAL MAGISTRATE
MODEL TOWN, DELHI




OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)

Address Action If Borewell If Borewell not sealed, reasons thereof
taken Sealed, date of
sealing

1 Plot No. 34, Old Gupta Colony, Vijay Nagar, Delhi — 110009, Sealed 23.09.2025

2  |PlotNo.D-2, C.C. Colony, Near Kalyan Vihar, Delhi — 110009, Sealed 23.09.2025

3 Plot No. 208, Old Gupta Colony, Vijay Nagar, Delhi - 110009, Sealed 23.09.2025

4  |Plot No. 20-H, Old Gupta Colony, Vijay Nagar, Delhi - 110009, Sealed 23.09.2025

5 Plot No. 104-B, Old Gupta Colony, Vijay Nagar, Delhi - 110009, Sealed 23.09.2025

6 Plot No. 16-B, Block ‘B', New Gupta Colony, Delhi - 110009, Not Sealed - Borewell is not traceble as confirmed by DJB

7 Plot No. 20, Block ‘B', New Gupta Colony, Delhi — 110009, Sealed 23.09.2025

8 Plot No. 6, Block 'B', New Gupta Colony, Delhi - 110008. Sealed 23.09.2025

9 Plot No. C-1, Sardar Nagar, Near New Gupta Colony, Delhi — 110000. Sealed 23.09.2025

10  [Plot No. 16-B, Old Gupta Colony, Delhi - 110009. Sealed 23.09.2025

11 Plot No. 79-B, Block ‘B’ New Gupta Colony, Delhi — 110009. Sealed 23.09.2025

12  |Plot No. 147, Old Gupta Colony, Vijay Nagar, Delhi — 110009, Sealed 23.09.2025

13 Plot No. 3/7, Sardar Nagar, Near C.C. Colony, Delhi - 110009. Not Sealed - Borewell is not traceble/not confirmed as

informed by D]B

14 Plot No. 147, Kalyan Vihar, Near New Gupta Colony, Delhi — 1100089. Sealed 23.09.2025

15 Plot No. 211, Kalyan Vihar, Near New Gupta Colony, Delhi - 110009. Sealed 23.09.2025

16 ' Plot No. 86-E, Old Gupta Colony, Vijay Nagar, Delhi - 110009. Sealed 23.09.2025
J 17 Plot No. D-12, Old Gupta Colony, Vijay Nagar, Delhi - 110009. Sealed 23.09.2025
L 18 Plot No. D-13, Old Gupta Colony, Vijay Nagar, Delhi - 110009. Sealed 23.09.2025
[_ 19  [Plot No. D-20, Old Gupta Colony, Vijay Nagar, Delhi — 110008. Not Sealed = Borewell is not traceble as confirmed by DJB
, 20 [Plot No. 131 to 138, New Gupta Colony, Delhi - 110009. Not Sealed - Address is not proper / not traceable as

confirmed by DJB

L 21 ! Plot No. 10-B, Block-B, New Gupta Colony, Delhi - 110009, Sealed 23.09.2025
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DELHI JAL BOARD: DELHI SARKAR
OFFICE OF THE EXECUTIVE ENGINEER - (D)-042
NEAR BURARI TRANPORT AUTHORITY

BURARI, DELHI-110084.

No-DJB/EE (D)-042/2025-26/2025 )95 S

To

~
S.D.M. (Model Town)

Near NDPL Office Azadpur flyover
Azadpur, Delhi-110033.

Dated:- J0 = oF 9o 9{

Sub: - Complaint regarding illegal boring for extraction of ground water for
construction purpose.

Ref: Hon’ble NGT Court order before the National Green Tribunal Principal Bench, New
Delhi, and Original Application No. 292/2025 (IA No 439/2025) dated 01.07.2025

With reference to above mentioned subject, ground inspection of the following
location regarding illegal bore well has been made by the field staff and the status of
illegal bore wells is as under:

Sl Name & Address Ground Remark
No. Inspection
Report
1 Plot No.34, Old Gupta Colony, | Borewell Exists | Letter has already been sent
ii i- vide letter no. DJB/AE (M)-
Vijay Nagar, Delhi-110009 18/(D)-042/2024-25/836
dated 12.03.2025
2 | Plot No. D-2, C.C. Colony, Near |Borewell Exists | Has illegal bore well at
Kalyan Vihar, Delhi-110009 site.
3 | Plot No.208, Old Gupta Colony, | Borewell Exists | Letter has already been sent
+ 2 0009, vide letter no. DJB/AE (M)-
Vijay iage DALl 18/(D)-042/2024-25/549
dated11.12.2024
4 | Plot No.20-H, Old Gupta Colony, Borewell Exists | Letter has already been sent
Viiav N , Delhi-110009 vide letter no. DJB/AE (M)-
Jay Nagarn; e 18/(D)-042/2024-25/836
dated 12.03.2025
5 |Plot No.104-B, Old Gupta |Borewell Exists |Has illegal bore well at
Colony, Vijay Nagar, Delhi- site.
110009
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Plot No.16-B, Block '‘B', New Bere&e/u—Emses Ha-S-illega-]:bc/;;eweH—at-
Gupta Colony, Delhi-110009 site /’:3 il
Thoeroslolatss- dy—osd toseraileot-Ale

Plot No.20, Block 'B', New Gupta
Colony, Delhi-110009

Borewell Exists

site.

Has illegal bore well at

Plot No.6, Block 'B', New Gupta
Colony, Delhi-110009

Borewell Exists

site.

Has illegal bore well at

|

Plot No.C-1, Sardar Nagar, Near
New Gupta Colony, Delhi-
110009

Borewell Exists

site.

Has illegal bore well at

10

Plot No.16-B, Old Gupta Colony,
Delhi-110009

Borewell Exists

site.

Has illegal bore well at

Colony, Delhi-110009

proper Not
Traceable

11 | Plot No.79-B, Block 'B', New |Borewell Exists | Has illegal bore well at
Gupta Colony, Delhi-110009 site.
12 | Plot No.147, Old Gupta Colony, | Borewell Exists | Letter has already been sent
Vijay Nagar, Delhi-110009 vide letter no. DJB/AE (M)-
18/(D)-042/2024-25/01
dated 01.04.2025
13 | Plot No.3/7, Sardar Nagar, Near | Not Traceable Not Confirmed
C.C. Colony, Delhi-110009
14 | Plot No.147, Kalyan Vihar, Near | Borewell Exists | Has illegal bore well at
New Gupta Colony, Delhi- site.
110009
15 | Plot No. 211, Kalyan Vihar, New | Borewell Exists Has illegal bore well at
Gupta Colony, Delhi-110009 site.
16 | Plot No.86-E, Old Gupta Colony, | Borewell Exists | Has illegal bore well at
Vijay Nagar, Delhi-110009 site.
17 | Plot No. D-12, D-13 & D-20, Old Borewell Exists | Has illegal bore well at
Gupta Colony, Vijay Nagar, site.
Delhi-110009
18 | Plot No.131 to 138 New Gupta Address is not Not Confirmed
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Has illegal bore well at

19 [Plot No.10-B, Block-B, New | Borewell Exists
site.

Gupta Colony, Delhi-1 10009

regarding illegal bore wells aused in
firmed by Assistant Engineer-(M)-18 Sh.
No authentic proof shown by the

Survey has been conducted

construction purpose and the same is con
Manish Goyal, Mobile N0.9540162261.

owner/person.
cessary action please.

b

(S.K.Singh)

In this matter, it is requested to arrange to take the ne

EE (D)-042
Pxecutive Engineer (D)-042
DELHI JAL BOARD
Near Tpt. Authority fiain W02d,
Burari, Delni«t1l 1 °



COURT MATTER
MOST URGENT

GOVT. OF NATIONAL CAPITA
OF ITAL TERRITORY OF DELHI
EISEROS OHE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
SOMVTNGT g PL OFFICE AZAD PUR FLYOVER DELHI - 110033
atter/Borewelll2025/.2 2 5.2 Dated: /T /5/<S

ORDER

WHEREAS . -
, Hon'ble NGT, Principal Bench, New Delhi has passed an order dated 01/07/2025

in the matter of

Ranjeet Singh &ogrsN°k29212025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs

without any permissio - espondents)” regarding illegally dug / operating borewells and submersible
N. A copy of the order dated 01/07/2025 is enclosed herewith for ready reference.

borewell?A;e]dWHEREAs’ in whjch it has been directed to DJB and concerned SDM to seal the illegal
f nd submu? the action taken report before the Tribunal as expeditiously as possible,
preterably within a period of three months.

- AND WHEREA_S_, DJB is directed to identify the location of each illegal borewells falls under
€ jurisdiction of Sub Division Model Town so that the same may be sealed as early as possible.

ANQ WHEREAS, SHO, PS Model Town is also directed to provide police personnel (Male and
Female) during sealing drive and ensure safety of seal.

NOW THEREFORE, concemed AE/E (DJB), SHO (Concered) and Tehsildar/NT(Model
Tovyn) are hereby directed to conduct joint sealing drive and seal illegal borewells and also submit
Action Taken Report (ATR) alongwith photographs at the earliest so that report may be fumish to the
Hon'ble Court on the stipulated time period.

All the concerned are directed to share the details of the deputed officers/officials alongwith
phone numbers of DJB/Delhi Police to the Tehsildar (MOB:- 8700646270) and Naib Tehsildar (MOB:-
8800777779) within 03 days of receipt of this order. A copy of the same shall be submitted to the office
of the undersigned without fail. AL

o,
3 g«,‘f,;w rfx w .
. 1Y, 7
e \&
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':SUB DIVISIONAL MAGISTRATE
o MODEL TOWN: DELHI

: / | Dated: | 3’9%\2(

SDMIMT/NGT Matter/Borewell/2025/ {290~

Copy for information and necessary action to:-

1. The Tehsildar/NT (Model Town), Sub-Division Model Town, Delhi,

2. The SHO, Model Town, Delhi.
3. The Executive Engineer, Delhi Jal Board, GNCT of Delhi, Near 24/10, Shakti Nagar, Delhi -

110007.
4 The Exeawdve Engine@d D)-U%, Delld el Deax) , Near

Burar “\’Mw%}ob-'\' N\\-Mn"\\-\-\/ | @)WA.,:\D ey - \\ 00 TG~
WYt leer daked IooH@eR$ [/ TN
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GOvT.
OFFICE OF %FENAHONAL CAPITAL TERRITORY OF DELHI
SUB DIVISIONAL MAGISTRATE (MODEL TOWN)

NEAR NDPL OFFIC
F o WS ET0 3955 E AZAD PUR FLYOVER DELHI - 110033 »
Dated: V3/J/L ¥ »

NOTICE

WHEREAS, an order dated 01/07/202

in the matter of OA No. 292/2025 ( 5 passed by Hon'ble National Green Tribunal, PB, New Delhi

IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet

AR~

Singh & Ors. " ey
witf?drawing gr(gji?ana(:g?t\z)ithgﬁaard'ng ilegally dug / operating borewells & submersible pumps and z
dated 08/07/2025. ny permission has been received in this office vide diary No. 1663 5

. gﬁg:!:iEtTEAsl,tHon ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
Mo Bl oh bi ‘I)-I o 'numbers where_lllegal borewells are operating and submersible pumps have
Pl ich Hon ble Court has directed to take appropriate action interms of the notification for

aling and seizure of the borewells and complete this exercise, as expeditiously as possible,

preferably within a period of three months and submit the acti '
e i ion taken report before the Tribunal

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 34, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision
of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication.
@ﬁ»/

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously.

To,
The Owner/Occupier/Proprietor,
Plot No. 34, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

Copy for information to:-

1 The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi - 110084.
2 The SHO (Model Town), PS Model Town, Delhi — 110009.



GOVT (23 ﬁﬂ\ =
. OF NATIONAL CAPITAL TE

RRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)

NEAR NDPL OFFICE AZAD
. P
F. No. Misc/TEH/MT/2025/ 220 F SR PLTOVER DEL 1100330 ted )8 )
ated: {3 LS

NOTICE

WHERE
b i e rAcﬁ, OaR C;\: derzggted 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Res od 13025 (lA_ Nq. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and

withdrawing ground water wi iSSi wod in thi o di
e 08/07/3025, r without any permission has been received in this office vide diary No. 1663

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pu@ on which Hon’ble Court has directed to take appropriate action interms of the notification for
the sealing gnq seizure of the borewells and complete this exercise, as expeditiously as possible,
_preferably within a period of three months and submit the action taken report before the Tribunal
immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. D-2, C.C. Colony, Near Kalyan Vihar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewelltubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. ~ e
.oy (@
Xy (4’ b \3\0‘\1‘(

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously.

To,
The Owner/Occupier/Proprietor,
Plot No. D-2, C.C. Colony, Near Kalyan Vihar, Delhi - 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi - 110084.
9 The SHO (Model Town), PS Model Town, Delhi - 110009.



fg\u
6 )

GOVT. OF NATIONAL CAPITAL

OFFICE OF THE SUB I AL TERRITORY OF DELHI

VISIONAL MAGISTRATE (MODEL TOWN)
NEAR NDPL OFFICE AZAD PUR FLYOVER
‘ DELHI-11
F. No. Misc/TEH/MT/2025/ 9 209 s

NOTICE Peed: 12)8 )2

_ thWHEI;EAS, an order dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
In the matter of OA No. 29212025 (1A No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
Singh & Ors. (Respondents)” re

4l ) regarding illegally dug / operating borewells & submersible pumps and
withdrawing ground water without any permission has been received in this office vide diary No. 1663
dated 08/07/2025.

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where ilegal borewells are operating and submersible pumps have
been put on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,

preferably within a period of three months and submit the action taken report before the Tribunal
immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the

matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 208, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the

directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision
of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of

receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act,
any further communication.

1986 shall be taken against him without

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously. /.

To,
The Owner/Occupier/Proprietor,
Plot No. 208, Old Gupta Colony, Vijay Nagar, Delhi — 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi

: ' , Near Burari Transport
Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

OFFICE OF THE SuB
DIVISIONAL MAGISTRATE (MODEL
TOW
NEAR NDPL OFFICE AZAD PUR FLYOVER DE(LHI -110033 N)

F. No. Misc/TEH/MT/2025/ 2 20 9
, Dated:
ToTcE ated: )2 ) g)*;_ -

WHEREAS
in 1he mafter of 32 ?\lrgerzgg;gd 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Respondent 2025 (1A No. 43912025) tited *Arun Kumar Tomar (Applicant) Vs Ranjeet
: pondents)” regarding illegally dug / operating borewells & submersible pumps and

withdrawing ground ' tuel e
doted 08/0?/3025_ water without any permission has been received in this office vide diary No. 1663

i Ic\jND WHEREAS, Hon'ble NGT has.also mentioned in the said order that Sh. Arun Kumar Tomar
as disclosed tI)e plot numbers where illegal borewells are operating and submersible pumps have
been pu@ on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing ?"‘_1 seizure of the borewells and complete this exercise, as expeditiously as possible,
prefera_bly within a period of three months and submit the action taken report before the Tribunal
immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 20-H, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewelltubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. o
: o

Non-Compliance will be viewed seriously. >
EXECUTIVE MAGISTRATE

MODEL TOWN: DELHI

To,
The Owner/Occupier/Proprietor, ‘
Plot No. 20-H, Old Gupta Colony, Vijay Nagar, Delhi — 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi -1 10084.
9. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

OFE'EEROEDT;IE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
L OFFICE AZAD PUR FLYOVER DELHI - 110033

F. No. Misc/TEH/MT/2025/
2_2__( 0 Dated:‘g.,_g ~S

NOTICE

WHER
. mattserSf. A c;\;gerz ggted 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Res d /3025 (IA Nq. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
- (Respondents)” regarding illegally dug / operating borewells & submersible pumps and

withdrawing ground water wi issi wed in thi Ao di
dated 08/0?/3025_ r without any permission has been received in this office vide diary No. 1663

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pug on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing gnc_i seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal
immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 104-B, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. o
asuute ® @b'/
Non-Compliance will be viewed seriously.

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

To,
The Owner/Occupier/Proprietor,
Plot No. 104-B, Old Gupta Colony, Vijay Nagar, Del

Copy for information to:-

1 The Executive Engineer(D)-42, Delni Jal Board, GNCT of Delhi, Near Burari Transport
Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT = ; clo
. OF NATIONAL CAPITAL
OFFICE OF THE U< CAPITAL TERRITORY OF DELH

AL MAGISTRATE (M
NEAR NDPL OFFICE (MODEL TOWN) ,
F. No. Misc/TEH/MT/20257 3 23y AZAD PUR FLYOVER DELHI - 110033 g

NOTICE Dated: | 3} g,h___ 5

WHEREA
in the matter osf'gi‘\ %gegg;}gd 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Respon dont "025 (IA No. 439/2025) fitled “Arun Kumar Tomar (Applicant) Vs Ranjeet
- (Respondents)” regarding illegally dug / operating borewells & submersible pumps and

withdrawing ground i isai ad in thi
St 08/03/8025, water without any permission has been received in this office vide diary No. 1663

) l(\iND WHEREAS, Hon'ble NGT has.also mentioned in the said order that Sh. Arun Kumar Tomar
as disclosed tt_1e plot numbers where illegal borewells are operating and submersible pumps have
been pu? on which -!-lon’ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,

preferaply within a period of three months and submit the action taken report -before the Tribunal
immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 16-B, Block ‘B’, New Gupta Colony, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision
of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed. that he has nothing to say in the matter ‘and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. ,. ,/:,‘;\:;Uu s R =2 /‘
o © \]
Non-Compliance will be viewed seriously. i
EXECUTIVE MAGISTRATE

MODEL TOWN: DELHI
To,
The Owner/Occupier/Proprietor,
Plot No. 16-B, Block ‘B', New Gupta Colony, Delhi - 110009.

Copy for information to:-

1 The Executive Engineer(D)-42, Delni Jal Board, GNCT of Delhi, Near Burari Transport
Authority, Burari, Delhi - 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL c
AL TERRITORY OF DELHI
OF;'E EROEDT;‘E C?FUF?C%“SI:DNAL MAGISTRATE (MODEL TOWN)
. PUR _
F. No. Misc/TEH/MT/20257 2.7 v FLYOVER DELHY 1100330ated'
| NOTICE 12f2)r 5

in th‘(lev?nzlt}ErA OSf, 82 (;\Ide;dated 01/07/2025 passed by Hon’ble National Green Tribunal, PB, New Delhi
Singh & Ors. (R 0. 292/2025 (1A No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
aithdraming -grouizpf\x;(z:?ts)_thregardmg illegally dug / operating borewells & submersible pumps and
dated 08/07/2025. without any permission has been received in this office vide diary No. 1663

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pu@ on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated

10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (1A No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. 20, Block ‘B’, New Gupta Colony, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to

the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
it will be presumed that he has nothing to say in the matter and

receipt of this notice, failing which
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without
e \b‘o%‘l(l

any further communication.
EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously.

To,
The Owner/Occupier/Proprietor, N Delnt
Plot No. 20, Block ‘B’, New Gupta Colony, Dethi - 110009.

Copy for information to:-

1 The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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omgé)(\;l' OF NATIONAL CAPITAL TERRITORY OF DELHI
THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)

NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033 ‘

F. No. Misc/TEH/MT/2025/ 211 7, Dated ‘
NOTICE T 5/ il

WHE
e ma';eEerSf, an c;qrger2 ggted 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Respond /2025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
withdrawing éroun é)gg tents)_ regarding |Ilegall_y dug / operating borewells & submersible pumps and
deied OBI0TLIIS. er without any permission has been received in this office vide diary No. 1663

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pu@ on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing ?"‘_’ seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. 6, Block ‘B’, New Gupta Colony, Delhi-110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed: that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. ~

“()"\0;“5‘“ “ (e

Non-Compliance will be viewed seriously.

To,
The Owner/Occupier/Proprietor, :
Plot No. 6, Block ‘B', New Gupta Colony, Delhi - 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi — 110000.
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GOVT. OF NATIONAL C
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)

NEAR NDPL OFFICE AZAD P
F-No. Misc/TEHIMTI2025 3 oy, = PLYVER DB 1100330 ted -
| aled:
NOTICE P

WHEREA
il it o it cated 01/07/2025 passed by Hon'be National Green Tribunal, PB, New Delh
Singh & Ors. (Res ond t "025 (IA Nq. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
withdrawing :grouncf watgn S).thregardmg illegally dug / operating borewells & submersible pumps and
dated 081072025, r without any permission has been received in this office vide diary No. 1663

) I(\jND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
as disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pu? on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing z_and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated

10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (1A No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. C-1, Sardar Nagar, Near New Gupta Colony, Delhi — 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication.

Non-Compliance will be viewed seriously.
EXECUTIVE MAGISTRATE

MODEL TOWN: DELHI

To,
The Owner/Occupier/Proprietor,
Plot No. C-1, Sardar Nagar, Near New Gupta Colony, Delhi — 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi - 110084.
2. The SHO (Model Town), PS Model Town, Delhi — 110009.
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OFFlc(:;EOX,T:'TOF NATIONAL CAPITAL TERRITORY OF DELHI
NEAR oE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
L OFFICE AZAD PUR FLYOVER DELHI - 110033

F. No. Misc/T EH/MT/2025/22 \e
5- NOTICE Dated: [ _?/3/2' 5

WHER
in the mattErA 3’82 ﬁge;gg}ed 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Res d 3025 (IA Nq. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
withdrawing Qroun (f:/na tentS)‘t regarding illegally dug / operating borewells & submersible pumps and
dated 08/07/2025, er without any permission has been received in this office vide diary No. 1663

: l(\jND WHEREAS, Hon'ble NGT has .also mentioned in the said order that Sh. Arun Kumar Tomar
as disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pu! on which !-Ion’ble Court has directed to take appropriate action interms of the notification for
the sealing ?“f’ seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated

10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (1A No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. 16-B, Old Gupta Colony, Delhi — 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewelltubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. (
\gob‘ =

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously. l .

To,
The Owner/Occupier/Proprietor,
Plot No. 16-B, Old Gupta Colony, Delhi - 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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OFFlggg:-TOF NATIONAL CAPITAL TERRITORY OF DELHI
NEAR NDPL OFFICE AZhD U ot AT (ODEL TONN ”
- U
F-No. Misc/TEHIMTI2025> 3 1 ¢ R FLYOVER DELHI - 11°°33D -
” ated:
NOTICE 12)8)2 s

WHEREA |
in the matter osf’g/'l %ge;gg}ed 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors, (Res Tt 3025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
withdrawing ;_;roun (fwaten S)thregardlng |Ilegall_y dug / operating borewells & submersible pumps and
dated 08/07/2025, er without any permission has been received in this office vide diary No. 1663

A AdNDI WHEREAS, Hon'ble NGT has _also mentioned in the said order that Sh. Arun Kumar Tomar
as disclosed tl)e plot numbers where illegal borewells are operating and submersible pumps have
been pug on which !-Ion’ble Court has directed to take appropriate action interms of the notification for
the sealing gnq seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (1A No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. 79-B, Block ‘B’ New Gupta Colony, Delhi — 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lilegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication.

Non-Compliance will be viewed seriously. [
! EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI
To,
The Owner/Occupier/Proprietor,
Plot No. 79-B, Block ‘B’ New Gupta Colony, Delhi — 110009.
Copy for information to:-
1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033

F. No. Misc/TEH/MT/2025/% ) \7\. Dated: A_?/37 . i
NOTICE

WHEREAS, an order dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Dt_alh'l
in the matter of OA No. 292/2025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
Singh & Ors. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and

withdrawing ground water without any permission has been received in this office vide diary No. 1663
dated 08/07/2025.

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been put on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal
immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-2612025119?5 S!ated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspe_ct|or} in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 147, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignoreq t‘he
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision
of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to -appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. you wl@ (
/3B

Non-Compliance will be viewed seriously. | N

To,
The Owner/Occupier/Proprietor,
Plot No. 147, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi :
Authority, Burari, Delhi - 110084, |, Near Burari Transport

2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI

OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033

F No. MIsCTERIMTI2025] ~ 3 1 &7 Dated: 3 f9/> 1
NOTICE

WHEREAS, an order dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
in.the matter of OA No. 292/2025 (1A No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
Singh & Ors. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and
withdrawing ground water without any permission has been received in this office vide diary No. 1663

dated 08/07/2025.

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been put on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal
immediately thereafter.
E(D)-042/2025-26/2025/1955 dated
ells as per ground inspection in the

AND WHEREAS, Delhi Jal Board vide letter No. DJB/E
d confirm that borewell is existed at

10/07/2025 has also submit the status report on the illegal borew
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 an
Plot No. 147, Kalyan Vihar, Near New Gupta Colony, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carry_out digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone |gn0req t.he
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to

the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite

permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

LB \803'1.(

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

e\t 1 uLe B
s _‘\‘,}\.o (

any further communication. ..

\9?0

Non-Compliance will be viewed seriously. ’ !

(umor

To,
The Owner/Occupier/Proprietor,
Plot No. 147, Kalyan Vihar, Near New Gupta Colony, Delhi — 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Deli, Near Burari Transport

Authority, Burari, Delhi - 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033

F-No. Misc/TEHIMT/202573_3_ 1 q]. Dated: £3/8/> t

NOTICE

. WHEREAS, an order dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
in the matter of OA No. 292/2025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
S{ngh & 'Ors. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and
withdrawing ground water without any permission has been received in this office vide diary No. 1663

dated 08/07/2025.

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been put on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

Delhi Jal Board vide letter No. DJBIEE(D)-O42/2025-26/2025/1955 dated
orewells as per ground inspection in the

AND WHEREAS,
at borewell is existed at

10/07/2025 has also submit the status report on the illegal b
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm th

Plot No. 211, Kalyan Vihar, Near New Gupta Colony, Delhi - 110009.
AND WHEREAS, Government has already passed the directions that no one shall carryout digging
sion of Competent Authority. If anyone ignored the

of borewell/tubewell/submersible without the permis L
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN),
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (T hree) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and

action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without
any further communication. s

do hereby serve the notice upon to

Non-Compliance will be viewed seriously. \ £

To,
The Owner/Occupier/Proprietor,
Plot No: 211, Kalyan Vihar, Near New Gupta Colony, Delhi — 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITORY OF DELHI ~

OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033

F. No. Misc/TEH/MT/2025/ . . 5 O Dated:
NOTICE Lyéyz;

' WHEREAS, an order dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
in the matter of OA No. 292/2025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
S{ngh & Qrs. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and
withdrawing ground water without any permission has been received in this office vide diary No. 1663

dated 08/07/2025.

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been put on which Hon’ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (1A No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. 86-E, Old Gupta Colony, Vijay Nagar, Delhi - 110009.
e directions that no one shall carryout digging

f Competent Authority. If anyone ignored the
d water then they attracts penal provision

AND WHEREAS, Government has already passed th
of borewell/tubewell/submersible without the permission 0
directions regarding Illegal/unauthorized extraction off groun

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approvaI from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication. — @/
S j;};“o\b\lule B J ” 8 )(
Non-Compliance will be viewed seriously. ‘ o/ QRES % Ao

ECUTIVE MAGISTRATE
MODEL TOWN: DELHI

To,
The Owner/Occupier/Proprietor,
Plot No. 86-E, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CA'Bﬁ'XL TERRITORY OF DELHI

OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033

F_No. Misc/TEH/MT/2025/ 9 24 1 oTcE Dated: 23/3/2 1~

_ WHEREAS, an order dated 01/07/2025 passed by Hon’ble National Green Tribunal, PB, New Delhi
ln'the matter of OA No. 292/2025 (1A No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
S{ngh & .Ors. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and
withdrawing ground water without any permission has been received in this office vide diary No. 1663
dated 08/07/2025.

AND WHEREAS, Hon’ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been put on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1 955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. D-12, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall canyput digging
of borewell/tubewell'submersible without the permission of Competent Authority. If anyone |gnoreq t_he
directions regarding llegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon fo
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication.

N ) \‘,,;)v'b“ulc; 3 @/
Non-Compliance will be viewed seriously. >/ GER \3“? ”('

(3 EXECUTIVE MAGISTRATE

MODEL TOWN: DELHI

To,
The Owner/Occupier/Proprietor,
Plot No. D-12, Old Gupta Colony, Vijay Nagar, Delhi -

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084,
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVT. OF NATIONAL CAPITAL TERRITOR
Y OF DELHI
OFFICE OF THE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
' NEAR NDPL OFFICE AZAD PUR FLYOVER DELHI - 110033
F. No. Misc/TEH/MT/2025/ >3 7L Dated: » 5 /9/ » 5~
: NOTICE d /

' WHEREAS, an order dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
in the matter of OA No. 202/2025 (1A No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
S{ngh & .Ors. (Respondents)” regarding illegally dug / operating borewells & submersible pumps and
withdrawing ground water without any permission has been received in this office vide diary No. 1663
dated 08/07/2025.

AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar
has disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been put on which Hon'ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. D-13, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored t-he
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication.

Non-Compliance will be viewed seriously. ’ : ‘
' EXECUTIVE MAGISTRATE

MODEL TOWN: DELHI

To,
The Owner/Occupier/Proprietor, 4
Plot No. D-13, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi Nea '
Authority, Burari, Delhi — 110084. | " Burer Transport
2. The SHO (Model Town), PS Model Town, Delhi - 110009
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OFFICEOF TOHFENATIONAL CAPITAL TERRITORY OF DELHI
NEAR NDp|_ s DIVISIONAL MAGISTRATE (MODEL TOWN)
F o Mo TETa008g L:SOFFICE AZAD PUR FLYOVER DELHI - 110033
L Dated: /,_?/j/L il

NOTICE

WHEREA
in the matter c;sf’ 8,2 fr’\lf gerzgated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors. (Respond 2 ?025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet
withdrawing groumf ntents)' regarding illegally dug / operating borewells & submersible pumps and
dated 08/07/2025 water without any permission has been received in this office vide diary No. 1663

has g::go‘;vezEgEAS, Hon'ble NGT has'also mentioned in the said order that Sh. Arun Kumar Tomar
been piut o wh e plot ,numbers wherellllegal borewells are operating and submersible pumps have
i put on which !-Ion ble Court has directed to take appropriate action interms of the notification for

e sealing gnq seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal

immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

Plot No. D-20, Old Gupta Colony, Vijay Nagar, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision

of section 5/15 of EP Act, 1986.

THEREFORE, I, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

any further communication.
\B o\"l:S//

EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously. |

To,
The Owner/Occupier/Proprietor,

Copy for information to:-

1. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport

Authority, Burari, Delhi — 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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OFFICE oF v NATIONAL CAPITAL TERRITORY OF DELH
NEAR NDPLE SUB DIVISIONAL MAGISTRATE (MODEL TOWN)
F-No_ Wie /TEH/MT/2025/L 2;2.3.I:FICE AZAD PUR FLYOVER DELHI - 110033
Dated: L)L 5
NOTICE F/

WHER ‘
in the mattErA osf'gf\ ?\Ider dated 01/07/2025 passed by Hon'ble National Green Tribunal, PB, New Delhi
Singh & Ors (R > 292/,,2025 (IA No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet

' 1 respondents)” regarding illegally dug / operating borewells & submersible pumps and

withdrawi . : ersib
dated Og;gg/g(r)%l'jjnd Water without any permission has been received in this office vide diary No. 1663

A AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar

as disclosed the plot numbers where illegal borewells are operating and submersible pumps have
been pu? on which Hon’ble Court has directed to take appropriate action interms of the notification for
the sealing and seizure of the borewells and complete this exercise, as expeditiously as possible,
preferably within a period of three months and submit the action taken report before the Tribunal
Immediately thereafter,

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated
10/07/2025 has also submit the status report on the illegal borewells as per ground inspection in the
matter of OA No. 292/2025 (IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at
Plot No. 10-B, Block-B, New Gupta Colony, Delhi - 110009.

AND WHEREAS, Government has already passed the directions that no one shall carryout digging
of borewell/tubewell/submersible without the permission of Competent Authority. If anyone ignored the
directions regarding lllegal/unauthorized extraction off ground water then they attracts penal provision
of section 5/15 of EP Act, 1986.

THEREFORE, |, EXECUTIVE MAGISTRATE (MODEL TOWN), do hereby serve the notice upon to
the Owner/Occupier/Proprietor with the direction to appear in person and submit the requisite
permissions/documents/approval from the Competent Authorities, if any within 03 (Three) days of
receipt of this notice, failing which it will be presumed that he has nothing to say in the matter and
action as deemed fit under 5/15 of Environment Protection Act, 1986 shall be taken against him without

RS Q%"‘—(/a

any further communication. i s
y -,;‘-;‘6\'“(\9 ~
EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI

Non-Compliance will be viewed seriously.

To,
The Owner/Occupier/Proprietor,
Plot No. 10-B, Block-B, New Gupta Colony, Delhi -

Copy for information to:-

1. The Executive Engineer(D)42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport
Authority, Burari, Delhi - 110084.
2. The SHO (Model Town), PS Model Town, Delhi - 110009.
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GOVER;JMENT OF NATIONAL CAPITAL TERRITORY OF DELHI
KEAE e UB DIVISIONAL MAGISTRATE (MODEL TOWN)
L OFFICE AZADPUR FLYOVER, AZADPUR DELHI - 110033
(Ph. No. - 27681530) Email id- sdmmt09@gmail.com

F. No. SDM/MT/NGT 3
Matter/Borewell/2025/9 977~ 2 Dated:- 22 /=¥ /2 <

SEALING MEMO

maﬂg%E%iASE)a;Q%rg%; gat;:j 01/07/2025 pas_sed by Hon'ble National Green Tribunal, PB, New Delhi in the
(Respondents)”ré . (1A No. 439/2025) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet Singh & Ors.

e egarding illegally dug / operating borewells & submersible pumps and withdrawing ground water
without any permission has been received in this office vide diary No. 1663 dated 08/07/2025.

. AND WHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar has
dlsplosed fhe plot numbe(s where illegal borewells are operating and submersible pumps have been put on
which Hon'ble Court has directed to take appropriate action interms of the notification for the sealing and seizure
of the borewells gnd complete this exercise, as expeditiously as possible, preferably within a period of three
months and submit the action taken report before the Tribunal immediately thereafter.

AND WHEREAS, Delhi Jal Board vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated 10/07/2025 has
also submit the status report on the illegal borewells as per ground inspection in the matter of OA No. 292/2025
(IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

AND WHEREAS, in compliance with the directions of Hon'ble National Green Tribunal & Delhi Pollution
Control Committee, Deptt. of Environment, Govt. NCT of Delhi issued from time to time regarding violation of
provisions of pollution control laws, the illegal borewell / submersible at Plot No. 16-B, Old Gupta Colony, Delhi
- 110009 hereby sealed Uls 33 (4) of the water (Prevention & Control of Pollution) Act, 1974 and Uls of
Environment Protection Act, 1986.

NOW THEREFORE, the Owner/Occupier of premises No. Plot No. 16-B, Old Gupta Colony, Delhi -
110009 is hereby directed to appear before the undersigned within 03 (Three) days of receipt of this memo with
all the relevant permission with respect to the above said unit/premises, failing which he/she shall be liable for
penal action under the provisions of above mentioned Act and other necessary actions deemed fit as per the

rules. ,
Non compliance will be viewed seriously.
EXECUTIVE MAGISTRATE
MODEL TOWN: DELHI
To, ' (4p

The Owner/Occupier/ Proprietor,
Plot No. 16-B, Old Gupta Colony, Delhi — 110009.
Copy to:-
1. SEE, DPCC, 1stFloor, E-Block, Vikas Bhawan-2, Civil Lines, Delhi-110084.
2. The SHO (Concerned)-with the direction to keep vigil and depute one bea
of seal in any circumstances.
3. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport Authority, Burari,
Delhi - 110084.
4. PAto DM (North), DM office complex, Alipur, Delhi-110036 for information.

prevent breakdown

(Owner/Occupier of Premises)

(Representative of Delhi Jal Board) (Representative of Delhi Police)



GOVERgIlI}nBEgLOF NATIONAL CAPITAL TERRITORY OF DELHI
NEAR NDPL OI:FICISIONAL MAGISTRATE (MODEL TOWN)
= E AZADPUR FLYOVER, AZADPUR DELHI - 110033
.No. - 27681530) Email id- sdmmt09@gmail.com

F. No. SOM/MT/NGT Matt =
erlBorewell 2025/ 927 75-7 ¢ Dated:- 23 /07 ) <

SEALING MEMO

WH
- OE%E\ASE) aggc;r/(;%; gatlle;\d 01/07/2025 pas§ed by Hon'ble National Green Tribunal, PB, New Delhi in the
Respondents)” ré i (IA No. 439/2025.) titled “Arun Kumar Tomar (Applicant) Vs Ranjeet Singh & Ors.
e egarding i egally dug_ / operatmg borewells & submersible pumps and withdrawing ground water
ut any permission has been received in this office vide diary No. 1663 dated 08/07/2025.

diSCIANI(I; :IAIHEREAS, Hon'ble NGT has also mentioned in the said order that Sh. Arun Kumar Tomar has

“ ose the plot numbers where illegal borewells are operating and submersible pumps have been put on
which Hon'ble Court has directed to take appropriate action interms of the nofification for the sealing and seizure
of the borewells a_and complete this exercise, as expeditiously as possible, preferably within a period of three
months and submit the action taken report before the Tribunal immediately thereafter.

AND \_NHEREAS, Delhi Jal Boalrd vide letter No. DJB/EE(D)-042/2025-26/2025/1955 dated 10/07/2025 has
also submit the status report on the illegal borewells as per ground inspection in the matter of OA No. 292/2025
(IA No. 439/2025) dated 01/07/2025 and confirm that borewell is existed at

AND WHEREAS, in compliance with the directions of Hon'ble National Green Tribunal & Delhi Pollution

Cont.r(_)I Committee, Deptt. of Environment, Govt. NCT of Delhi issued from time to time regarding violation of
provisions of pollution control laws, the illegal borewell / submersible at Plot No. D-20, Old Gupta Colony, Vijay
Prevention & Control of Pollution) Act, 1974 and

Nagar, Delhi - 110009 hereby sealed U/s 33 (4) of the water
Ufs of Environment Protection Act, 1986.

No. Plot No. D-20, Old Gupta Colony, Vijay Nagar,
undersigned within 03 (Three) days of receipt of this
bove said unit/premises, failing which he/she shall be
d Act and other necessary actions deemed fit as

NOW THEREFORE, the Owner/Occupier of premises
Delhi — 110009 is hereby directed to appear before the
memo with all the relevant permission with respect to the a
liable for penal action under the provisions of above mentione

per the rules.
Non compliance will be viewed seriously.
EXECUTIVE MAGISTRATE
_MODEL TOWN: DELHI
To, I
The Owner/Occupier/ Proprietor, £
Plot No. D-20, Old Gupta Colony, Vijay Nagar, Delhi - 110009. “g

Q,
-2, Civil Lines, Delhi-110054§>
ep vigil and depute one beat offitentqurevertt breakdown

Copy to:-
1. SEE, DPCC, 1t Floor, E-Block, Vikas Bhawan

2. The SHO (Concerned)-with the direction to ke
of seal in any circumstances.
3. The Executive Engineer(D)-42, Delhi Jal Board, GNCT of Delhi, Near Burari Transport Authority, Burari,

Delhi — 110084.
PA to DM (North), DM office compiex, Alipur, Delhi-110036 for information.

E

(Owner/Occupier of Premises)

(Representative of Delhi Jal Board) (Representative of Delhi Police)
" o

Mo bl thoceakle ot Ma,b’%&@aﬁu‘@%
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